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ORD ER 

At the time of hearing on admission of this priginal 
applIcation, ld.counsel appearing for the petitioner sirn1ts 
On irs€ru,tion that although many prayers have been made in 
the 4riginal application, the petitioner wants to challenge 
only the relée •ier dated 811,94 at Annexure-A4 to the. 
petiion. This admission is recorded for disposal of this 
application. This be also notd on the body of the application. 

We take up the Original Application along with the 
Misc.pplication for hearing, The Misc,Applicati.ri is for 
condohetion of delay. After hearing the Id,counsel for both 
the parties we c•ndone the delay. The Original Application 
is adinitted tor adjudication. Reply is already on record, 
RejoiIder filed be kept with the recotd 

MisC.AppliCati*fl is disposed of. Leave is granted to 
the  1 counsel appearing for the respondents to file supplementa.. 
ry replY within 3 weeks before the next date and supplentary 
reioitdtt it any, to Ite put in within 2 weeks thereafter, 

c0nsidering the nature and age of the cases  the applica-
tion j be fixed for hearing on 68,98. 

P.1aln copy of this Order be given to both the parties, 

$S.Dasgupta) 	 (S.NMa1lick) 
Member(A) 	 Vice_Chajan 
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